
ri'HE BANKING LAWS (APPLICATION T O  
CO-OPERATI\% SOCIETIES) ACT, 1965 

No. 23 OF 1965 

[25th September, 1 9 4 1  

An Act further to amend the Reserve Bank of India Act, 1934 
and the Banking Companies Act, 1949 for the purpose of 
regulating the banking business of certain co-operative 
s~cieties and for matters connected therewith. 

.BE it enacted by Parliament in the Sixteenth Year of the Republic 
~f India as follows: - 

CHAPTER I 

Short title 1. (1) This Act may be called the Banking Laws (Appliwtion to 
and Co-operative Societies) Act, 1965. mence- 
ment. I (2) I t  shall come into force on such date as the Central Govern- 

ment may, by notification in the Official Gazette, appoint, and diffei 
' rent dates may be appointed for different provisions of this Act. 

CHAPTER I1 
I 

AMENDMENT OF THE RESERVE BANK OF INDIA ACT, 1934 $ X X Y ~  
Arnend- 
mendof in 
section 2. 

rations" includes animal husban- 
jointly undertaken with agricul- 

tural operations;'; 
following clauses shall be substi- 

tuted, namely: - 
bank" means the principal 
in ca State, the primary ob- 
other co-operative societis 

in that district: 
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in addition to such principal society in 
there is no such principal society in a 

may declare any one or more 
on the business of financing 
that district to be a central 

the meaning of this defini- 
tion; 

(bii) "co-op rative bank" means a State co-operative 
bank, a central o-operative bank and a primary co-opera- 
tive bank; a 

(bu) "crops" include products of agricultural opera- 
tions?; \ \ 
(iii) clauses (bbb) and (bb b) shall be re-lettered as 2lause~ 

(bvi) and (bvii) respectively, nd after clause (bvii) as so re- \ iettered, the following c l~use  sh 11 be inserted, namely:- S- 
'(bviii) "director", in 

includes a member of 
being vested with the 
society;'; 

(iv) after clause (c), the clauses shali be inserted, 
namely: -. 

'(ci) "mark&ing of crops9' i the processing of 
crops prior to marketing by producers or any 
rrganization of such producers; 

(cii) "primary agriculturd c r d h  society" means a co. 
operative society - \ 

(1) the primary object or business of which 
is to provide financial to its members 
for agricultural connected 
with agricultural 
crops) ; and 

118 Law-36 , 
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of which do not permit admission 
society as  a member; 

bank" means a co-operative 
credit society,-- 

object or principal business of 
of banking business; 

share capital and reserves of which 
lakh of rupees; and 

of which do not permit admission 
society as a member; 

(civ) "primary society" means a co-operative 
society, other than ary agriculturd credit society,- 

(1) the primary object or principal business of 
which is the on of banking business; 

(2) the paid-up re capital and reserves of which 
are-less f ian  one 

(3) the bye-laws whkh do not permit admission 
of any other society as a memlber. 

Eq2anation.-If any di arises BS to the primary 
object or principal business co-operative society refer-" 
red to in this clause or or clause (ciii), a deter- 
mination thereof by 

(v) clause (ee) shall be re-1 as clause (ei) ; 

(vi) in clause ( f ) ,  for the with "the prin- 
cxpal societyjr"' arid ending with so registered", 
the words "the principal State, the pri- 
mary object of which is1 so- 
cieties in the State" 

Amend- 3. In section 10 od the principal Act, r clause ( e )  of sub-section 
ment of 
section 10 ( I ) ,  the following clause shall be substi uted, namely:- "; 

" (e) is a director of a banking co pany within the meaning 
of clause Cc) of section 5 of the Ban ing Companies Act, 1949. 10 of 1949, 

or of a co-operative bank.". f 
Amend- 4. In section 17 of the prineipel Act, in (2), Explanation to 
~ ~ ~ c ~ ~ o n  sub-clause (b) shall be omitted. 

Amend- 5. In  section 18 of the principal Act, in (3) of sub-section 
ment of (i), after the words and figures "the Act, 1949": section 18. the words "or to a State co-operative 

lion of Phe State co-operative bank, 
shall be inserted. 



.ti. In section 42 of thqprincipal Act,- hmend- 
rnent of 

(i) in ( I ) ,  for clause ( c )  of the Explanation, section 42. 
the following clause ~$11 be substituted, namely:- 

' (c) "liabilities\ shall nat inclade- 

capital or the reserves or any cr-Hit 
and loss account of the 'bank, 

any loan taken from the Bank 
Bank or from the Agficaltural 
from &-e8Sfate 3Wk 'or from 

the Central Government in 
this behalf, and 

S%acbe no+peral&ive bank, also 
from a State Government 

su-ch bank representing 
bhewdf tequired to be 

society withi:: 

(ii) in sub-section (6) ,  in s b-clause (iii) of clause (a), for \ 1 
the words "is a company", the wocds "is a S t a h  co-operative j 
bank lor a oqpany"  shall be s bstituted. i 

\ 1 
7. ,Section 44 of the principal Act shall be omitted. \ Omission 

of section 
44. 

8. In section 45H of the principa 
"section 51 of that Act", the words 
mary agricultural credit society or 
be inserted. 

9. In .section 451 of the principal Act, 'n clause ( e )  , after the word Amend- 
'corporation,Y', the words "co-operative ociety" shall be inserted. m2nt of i section 

151. 

CHAPTER I$\ 

lo of r g e .  10. In the Banking Companies Act 1949 (hereinafter in this AMehYI- ) 
Chapter referred to as the principal , in the iong tr;le and in  mefitijf ., 
the preamble, the word "companies" 1o11g title $I 

andpre- a 
amble. 
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hmend- 2 1 ~ r ) + ~ c t i o n  1 of the ;principal Act, in sub-section (* 
menr of i k e W m a n i e s ? ? ; - % ~ o r d J ' E t e + ~ h a l l - b e ~ b ~ ~ e  

kc;. x 

section 1. 

(2) Any reference to the Banking Companies Act, 1949 in any 10 ,f 1949 
law for the time being in force, or in any instrument or other dom- 
ment, shall be construed as a reference to the Banking Regulation 
Act, 1949. E '  

+.x-%-% 

Substitu- tion L - & k m O & k - p r i n c i p  section shall 
be substituted, namely:- 

new sec- 
tion for 
section 3. 

Act to "3. Nothing in this Act 
apply to  
co-opera- (a) a pri(m~ry 
tive 
societies (b) a co-operative d mortgage bank; and 
in certain 
cases. (c) any other society, except in the 

manner and to the in Part V.". 

Amend- 13. In section 18 of the in clause (b) of the 
ment of Explanation, for the words 
section 18* Limited,", the words "the 

or from the Agricultural 

i 
P Insertion 14. In the principal Act, afte Part IV, the following Part shall 

of new be inserted, namely: - i Part V. 
r 
I 

i I 

i BANKS 
I *  

56. The provisions as in force for the time being, 
shall apply to, or in co-operative societies as they 

! co-opera- I apply to, or in companies subject to the 
i tive following 

societies I 
subject t e  
modifica- (a) Throughout this Act, unless the context otherwise 
ticas. requires,- / 

B 
P (i) referen es to a "banking company" or "the 

company" or " uch company" shall be construed as 
references to a \ CO-operative bank, 

56 ( 1 5 7 4 ,  S,3 BSelr T 1.. 

> 

i . -; -- 
- 
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to "commencement of this Act" 
as references to commencement 

(Application to Co-operative 

2, the words and figures "the Companies 
be omitted; 

(cc), the following clause shall be 

cosoperative bank", "co-opera- 
society", "directcr~", 

society", "primary 
credit society" and 

have the meanings 
the Reserve Bank 

2 @f 1954. 

(ii) clauses (-jf)\and (h) shall be omitted; 

(d) for section 5A, th  section shall be substi- 
tuted, namely: - 

"5A. (1) The pr this Part shall have A C ~  to 
effect, notwithstanding hing to the contrary con- override 

tained in the bye-la erative society, or in bye-1aws 
any agreement exe in any resolution 
passed by it in ge or by its Board of 
directors or other ith the management 
of its affairs, whet istered, executed or 
passed, as the ca r after the com- 
mencement of t pplication to Co- 
operative Societies) Act, 1965. 

(2) Any provision the bye-laws, 
agreement or resolution to the extent 
to which i t  is repugnant of this Part, 
become or be void, as 

(e) Sr, see ti^^ 6, in sub-section (I), 
\ ~ 

(i) in clause (b) ,  the words ", excluding the 
business of a m~naging agent or and treasurer 
04 a compny" shall be omitted; 

(ii) in clause (d), after the word 
words "co-operative society," s h l l  be 



1Jse of 
word 
"bank", 
"banker*' 
or "bank- 
ing.". 
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(m), after the word "company", the 
society" shall be inserted; 

following section shall be substi- 
tuted, namely: - 

sotiet'y other than a co- 
part of its name any of the 
''bmking" and no co-opera- 

business of banking in 
its name at least one of 

such words. 

(2) Nothing in t is section shall apply to- \ 
(a) a credit society, or 

\ 
society formed for the pro- 

of co-operative banks 

( g )  section 10 shall be hmitted; 

(h) for section 11, the fo section shall be aubsti- 
tuted. namely: - 

Require- '11. (1) Notwithstandi law relating to co- 
ment>as to operative societies for in force, no co- 
minimum operative bank shall on the business 
paid-up of banking in India value of its 
capital and 
reserves. paid-up capital and 

of rupees: 

Provided that nothing n this sQb-section shall 
apply t o -  t 

(a) m y  such bank is carrying on such 
business at the of the Bankicng Laws 
(Application Societies) Act, 1965, 

such commence- 
ment; or \ 
a pri-mary co-operative bank such commence- 
ment, for a period of two from the date it 
so becomes ca primary bank or for such 
further period not gear as the Re- 
serve Bank, having interests of the 
depositors of the bank, may 
think fit in any 
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(2) For e purposes of this section, "value" means 
the real or e changeable value and not the nominal 
value which ?ay be shown in the books of the c o - o p  
rative bank co cerned. 

(3) If any ispuk arises in computing the aggre- 
gate value of th paid-up capital and reserves of any 
such co-operative ank, a determination thereof Ijy the 
Reserve Bank sha be final for the purposes of this 
section.'; \ 
( i)  sections 12, and 25 to 17 shall be omitted; 

(j) for section section shall he substi- 
tuted, namels: - 

\ 
'18. Every co-opera bank, not being a State co- Cash 

operative bank for being included in the reserve. 
Seaond ScheduLe ta Bank of India Act, 

operative bank or with any otl~er 
bank notified in this behalf 

of the total of its time and d and ];abilities in India, 
and shall submit to the Reser e Bank before the 15th 
day of every month a ~ e t u r n  howing the amount so 
held on Friday of each week o the preceding month 
with. particulars of its time \ an demand liabilities in 
India on each such 
public holiday under the 
1881, at the close of work in^ 
day. 

Explanation.-In 
lities in India" shall not include,- 

\ 
( a )  the,paid-up capital or 

cred:t balance in the profit and 
co-operative bank; 

(b) any advance taken 
ment, the Reserve Bank, 
India, the Industrial 
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Agricultural Refinance Corporation or 
notified by the Central Government und-er 

of the Explanution to sub-section (1) 
of the Reserve Bank of India Act, 1934; 11 4 1934, 

case of a central co-operative bank, 
talten by it from the State co- 

the State concerned and any 
with it representing the reserve 

required to be maintained 
society within 

\ 

(d) in the ase of a primary co-operative bank, 
aiso any advanc ! taken by it from the State co- 
operative bank 4 the State concerned or the cen- 
tml co-operative bank of the district concerned.'; 

tion an 
noldirtg 
shares in 
other co- 
operative 
sooie t ies. 

(k) for section 19, the ollowing section shall be substi- 
tuted, namely: -- 1 \ 

\ 

"19. No co-operative \bank shall hold shares in any 
other co-operative society\ except to such exhetent and 
subject to such conditions as the Reserve Bank may 
specify in that behalf: \ 

\. 

\ 
Provided that nothing ontained in this section 

shall apply to- 4 \ 
'1 

(i) shares acquired th funds provided by 
the State Government 

(ii) in the ease of a central co-operative bank, 
the holding of shares in the Slate co-operative bank 
to which it is affiliated; 

(iii) in the case of a bank, 
thc holding of s h ~ r e s  in 
Se:rk lo which it is 
tive bank of the State in which it 1s registered: ', 
Provided further that where any hares are held 

by a co-operative b,ank in dontmvention of this section 
at the commencement of the Banking aws (Applica- 4 tion to Co-operative Socjctics) Act, 1965, the co-opera- 
tive hank shall without delay report the atter to the 

. . , . 

4 Reserve Rank and shall, notwithstanding aqything con- 
tained in this section, be sntitled to hold the shares f o ~  
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and on such conditions as the Reserve Bank 

( I )  in sectio 20, in sub-section (1) ,- \g 
and figures "Notwithstanding any- 

contained in section 77 of the 
shall be omitted; 

the following proviso shall be 

nothing in clause (b) shall 
of unsecured loans or ad- 

vances- 

(a) made b i  a co-operative bank- 

out of bona fide oom- 

whereof trust-receipts 
e co-operative bank; 

(b) made by a co-operative bank 
to any of its such limits and 

may be approv- 

be omitted: 

(n) in section 21, in sub-section (2), i 
(d). for the words "any one 
ciation of persons of individual", 
shall be substitute& 

(0) in section 22,- \ \ 
(i) for sub-sections (I) and (2), the fa\lowing sub. 

sections shall be substituted, namely: - \ 
"(1) Save as hereinafter provided, n co-opera- 

tive society shall carry on banking busines in India 
unless- 

bi, \ 
\ 

(a) it is a primary credit soc~ety; 'or 
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s a co-operative bank and holds a 
CI in that behalf by the Reserve 
t to such conditions, if any, as the 
k may deem fit to i m p @ :  

Provided thbt nothing in this sub-section shall 
spply to a co-opqative society, not being a primary 
credit society or a co-operative bank carrying on 
banking business - t the commencement of the 
Banking Lau7s (A lication to Co-operative Socie- 
ties) Act, 1965, for period of one year from such 
commencement. 

k ', 
\. 

(2) Every society carrying on 
business as a at  the commence- 
ment of the to Co- 

bank and every co-o'perative society other than a \ primary credit society shall \before commencing 
banking business in India, ap$ly in writing to the 
Reserve Bank for a licence unber this section: 

\ 
Provided that nothing in cyause (b) of sub- 

section (1) shdl  be deemed to &rohibit a co-opera- 

bank at the 
(Application to 
and a primary credit society wh 
primary co-operative bank after 
ment, from carrying on banking 
granted a licence in pursuance 
by notice in writing informed 
that a licence cannot be 

l i i)  in sub-sec.tion (3), clguse ( c )  

(p) in section 23, for sub-section (1). 
sub-section shall be substituted, namely : - 

" ( I )  Without obtaining the prior 
Reserve Bank, no co-operative bank 
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otherwise than within the 
location of an existing 

this su~b-section shall 
apply to- 

period not exceeding one 
of business within a. 

thereof within 
has a place of 

banking 

occasion; ', 
(b) the openin& of branches by a central co- 

operativs bank withi the area of its aperation."; 
(q )  in section 24,- 

4 
ti) in sub-section ( I ) ,  e words "After the expiry 

shall be omitted; 
of two years from the combencern.2nt of this Act," 

\ 

sub-sections shall be 

(b )  any balances rnaintainbd by a central 
co-operative bank with the state co-operative 

\ bank of the State concerned, an? 

(c) any balances maintained by a primary 
co-operative bank with the 
bank of the district 
co-operative bank 

shall be deemed to  

(2A) (a) Notwithstanding anything h,ontained 
in sub-section (I) or in sub-section (2), dfter the 
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expiry o two years from the commencement of 
the Bank g Laws (Applicaticon to Co-operative 
Societies) ct, 1965, or of such further period not 
exceeding o e year as the Reserve Bank, having 
regard to th interests of the co-operative bank 

allow,- 

2; 
concerned, ma think fit in any psrticular case to 4 \ 

\ 
(i) a Stqte co-operative bank, in addition 

balance which it is, or  may 
under section 42 d the 

2 of 1984. 

(i.4) every dther co-operative bank, in 
addition to the cash reserve which it is required 
to maintain under &,ection 18, 

shall maintain in India 4 cash, gold or unencum- 
bered approved securities,\  valued at a price not 
exceeding the current mbket  price, an amount 
which shall not at the close! of business on any day 

\ be less than twenty-five per yent. of the total of its 
demand and time liabilities in\ India; 

(b) in computing the am&nt for the purposes 
of clause (a) ,- I., 

(i) any cash or balankes maintained in 
\ 

India by a co-operative bank, \other than a State 
co-operative bank, with itse f or in current 
account with the Reserve Ba $, , or the State 
Bank of India or the State coioperative bank 
of the State concerned or w th any other 
bank whic'r! may be notified in \ his behalf by 
the Central Government and, in \he case of a 
primary co-operative bank, also ny balances 
maintained with the central co-op !? \rative bank 
of the district conce~ned, in excess df the aggre- 
gate of the cash or balance or bothpquired to 
be maintained under section 18, and 

- \ 
(ii) any balance maintained by 

operative bank with the Reserve 
of the balance required to be maintain 
under section 42 of the 
Act, 1934, and any balances 
State co-operative bank 
of India or with any 



in this behalf by the Central Govern- 
ment, 

to be cash maintained in India."; 

following section shall 

of each year ending with Accountr 
bank, in respect a n ~  

ba'lance.. prepare with 
and profit and 
of the year in 

or as 
near thereto as circumstajces admit. 

(2) The balance-sheeti,and profit and loss account 
shdl be s3gned by the man ger or the principal officer 
of the bank and where there are more than three direc- 
tors of the bank, by at leas \ three of those directors, 
or where there are not more han three directors, by 
dl the directors. 

I 
\ 
\ 

(3)  The Central Governrne 1 t, after giving not less 
than three months' notice of its kptention so to do by a 
notification in the Official may from time to 
time by a like the Forms set 
out in the Third Slchedule."; 

(t) in section 31, three months" 
and "of three months" and 
"of six 

( w )  in section 35,- 
\ 

( i) in sub-section (1) ,- \ 
( a )  for the words and figures ''shetion 235 of 

the Companies Act, 1956", the words " 
ing to co-operative societies for the 
force" shall be substituted; 

( b )  the following proviso shall 
the end, namely: - 

"Provided that the Reserve 
it considers necessary or 
cause an inspection to be 
operative bank under 
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re officers of a Stzte co-operative bank in 

State in which such primary co- 
tive lbank carries on business."; 

(ii) in s+-section ( 4 ) )  clause (b) shall be omitted; 
(iii) the xplanation shall be amitted; 

(x) in section 5A, in sub-secticm (1)) in dause (c), 
for the words "any b nking company", the words "the bank- 
ing business of any c -operative bank" (shall be substituted; 

(y) section 35B s all be omitted; 

(2 )  in section 36, I sub-section (1)) clauses (b) atzd 

( d )  shall be omitted; \ \ 
(aa) in section 36A,t  

(i) for sublsectio (1)) the follo~wing sub-section 
shall be substituted, 

I under that section has been prohibit- 
ed or precluded deposits by virtue 
of any order Act or of any 

sub-section 
shall be inserted, namely:- 

be omitted; 
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in clause (a) of the Explanation, after 
a", the words "co-operative society,'" 

47, the words, brackets, figures and 
of section 36AA or" shall be omitted; 

be omitted; 
for the proviso, the following p ~ o -  

nothing contaiaeci in this section 

ary credit society, 
[ - (b)  any ther co-operative society accepting 

such deposcts a the commencement of the Banking ", Laws (Applicatyn to Co-operative Societies) Act, 
1965, for a one year from the date of such 
commencement; 

scheme run by the Gov- 
ernment."; 

(zg) sections 493 and 49d,shall be omitted; 

(zh) in section 50, the figu s and letters "10, 12A, 16,", 
"35B," and ",43A" shall be omitt d; f 

\ 

(zi) section 51 shall be omitted; 
\ 
\ - .  - 

(zj) in sec'tion 52,- \.. 
(i) in sub-section ( 2 ) ,  the figures and letter 

"and the f o m  in which the may file 
lists of debtors to the Court 
Part 111 or Part IIIA and 
lists may contain" shall be omitted; 

(ii) subdection (4) shall be 

(zk) for section 55 and the First 
section shall be substituted, namely:- \ 

"55. (1) The Bankers' Books Act, 1891 ~ c t  18 of 
shall apply in relation to a as it applies 1891 and 
in relation to a bank as defined in section Z\of that Act. p;lgE 

(2) The Banking Companies (Legal 
relation 

Clients' Accounts) Act, 1949 shall apply in 
co-operative bank as it applies in relation 
company as defined in section 2 of that Act."; 



4zbI for the Third Schedule and the Fourth Scheduk &e following Schedule shall be substituted, namely:-- 
'<THE THIRD SCHEDULE 

(See section 29) 

.. \. FORM A , 

CAPITAL AND L I A B ~ I E S  PROPERTY AND ASSETS 
\\ -.- ----_-I__ _I-___-- .- -- --- 
\ Rs. P. Rs. P. Rs. P. Rs. P. 

<i) Authorised Capital 
..... .Shares of Ks.. .... .each ..... .Shares of Rs. ..... .each .......................... 

In hand and with Reserve Bank, State Bank of 
India, State co-operative bank and 
central co-operative bank . . .  ---- 

.,(ii) Subscribed Capital ',,. 2. BALANCES WITH OTHER BANKS : 
\. 

. . . . . .  .Shares of Rs.. .... .each 
.... ..... .Shares of Rs.. .each ........................... 

4%) Amount called uv 

\.($I Current deposits . . 
(iz Savings bank deposi;s : 
( i izbip  deposits . 

3. MONEY AT %L AND SHORT NOTICE 
\ 

.. .... On. .Shares at Rs.. .each less calls 4. INVESTMENTS : \, 
unpaid . . . 
.... .... On. .Shares at Rs.. .each less calls ($7 In Central and 
unpaid . a . . . . (at book value). . . 

Qf fiii) above, held by Face value Rs. . -' ,. . \ .  
fa) Individuals . Market value Rs. . , . 
fb) CO-opemtive institutions . (ii) Other Trustee securities \ \  . \ -  
(c) State Government (iii) Shares in co-operative instibtiok other a n \  

in item 6) below . . . . .  \ 

'-, 



H 

", 2. RESERVE PUNp AND OTHER RESERVES : (id Other investments (to be specified) 
---- 0 

9 
CL 

(iii) Building Fund 5.  ~ Z ~ ~ E N T S  OUT OF THE PRWCIPALISWIDIAR~ w a3 
o~ (iv) Dividend ~~ual iza t ion  S %ATE PARTNERSHIP FUM) : - UI 

(v) Special Bad Debts Reserve 
(m> Bad and Doubtful Debts Rese In shares of : 
(vii) Investment Depreciation Reserve '( @ 

k Q 
(viii) Other Funds and Reserves (to be spec1 d) (i) Central co-operative banks . . t 

':--- (ii) Primary agricultural credit societies . z 
'. (iii) Other societies . . . . t 
\ 

=Q 

3. PRINCIPALISUBSIDMRY STATE PARTNERSHIP \ 6. AD VAN^^ : - - -  p 
FUND ACCOUNT : \,, 

'\ '-, ($7 Short-.term loans, cash credits, overdrafts a d  
z 
ea 

For share capital of: 
\ \~  

bllls discounted . . . . , n 

(i) Central co-operative barks . . 
(9 Prmary agricultural credit societies . 

(zzi) Other societies . . . , - 
R ' 

4. DEPOSJTS AND OTHBR ACCOUNTS : g 
(3 Fixed deposits* . . . . s" 

(a) Individuals* + . . . S 
(b) Central CO-openative banks . C, 
(c) Other societies . . . 8 

(2i) Savings B a a  Deposits . . 2 
(a) Individuals++ . . . . t Considered bad and doubtful of recov- , Q 

(b) Central c o - o ~ v e  banks . ery . . . .  3 
(c) Other societies . . . (D (6 Medium-term loans 

Of d i c h  secured against I 
(iir') Current deposits . . . . ", 

'\ 
2 
2. 

(a) Individuals++ . \ io (a) Government and other approved securftfes 
(b) Central coyoperative banks' .. 
(c) Other sociefies . . . (6) Other tangibk securities@ 

(iv) Money at call and short notkc . . .\\ 



- - -. -- 
PROPERTY AND ASSETS ' 

-. -- 

-7 
*., ..-._-- - 

Rs. P. Rs P. 
Rs. P. Rs. P. 

\ ' 
Of the advances, amount due from 

-\, .. \ mkl'ividuaE's . . . - 
Of the advances, amount overdue : 

Considered bad and doubtful of 
recovery . . 

Of which secured against : (iii) Long-rem loans 
Of which secured against : 

(A) Government and cther 
approved securities (a) Government and other aP- 

proved securities (B) Other tangible securi- 
tics[@ . . . (b) Other tangible securities@ . 

'b) Mcdiurr~-teym loans of which (jf tP, advances, amcunt due from 
ind duds  . e n  

secured agalnst : 

(A) Government and other Of the advanc amount overdue . 
approved securities . 

(R) ties13 Other tangible . semri- . . *_i Considered recovery bad of 

(0 Long-term loans 

Ci which secured against : 

( A )  G o v e m e n t  and ctber 
app3:oved semitics 

(B) Other tangible securi- 
ties@ . . . 

7 ,  I N m F s T  RECEIVABLE ', 
Of which overdue . 

~ '\ 



\ 
\\ 

\\ 

(ii) From the State Ba&o India 

\ (a) Short-term loans, cashydi ts  and 
overdmfts . . 

'\ 

Of which secured against : 
.. 
'\ 
\ 

(A)  Government and other 
appro-ved securities . 

Considered bad and doubtirul of 
recovery . a a 

8. BILLS RECBIVABLB BEING BILLS FOB WLtBC- 
TION AS per contra . . . ---- 

3 
? 

(13) Other tangible securi- \ 

\ 9 ,  BRANCH ADJUSTMENTS . . . . - 3  
ties@ . . a rq 

+I 

(b) Medium-term loans \ Io. P R E M I ~  Lms  DBPRECIATION . . . - - - -  
'\ m 

Of which secured against : 

(A) Government and other 
approved securities . 

(B) Pther tangible securi- 
t i e  . . . 

(c) Long-term loans 

Of which secured against : 

(A) Cioverment and other 
approved securities . 

(B) Other tangible securi- 
ties@ a . . . 

(jii) From the State Government 

(a) Short-term loans 
of which secured Against: 

(A) Govcrment as9 other 
approved secur~ties . 

\ h 

~t . FURNITURE AND FIXTURES LESS DEPRECIATION . ------- \ b 
\\ 3 C-i 

12. OTHER NETS (to be specified) . . . --.--- --- -'. 
\ C) 

"\ c-+ 
0 

I 3 @+?ON-BANKING ASSETS ACQUIRED IN SBTISFACTION 
OF CLAIMS (stating mod&$ valuation) . . ---- 

(B) Other tangible secu- 
- - &&@. 

- . . .  
\C 
D 



W 
o,> 

CAPITAL AND LIABILITIES PROPERTY AND ASSETS o 

'. to: 
Rs. P. Rs. P. Rs. P. Rs. P. !$ 

z- 
t 
Q 

!z 
approwkycurities . O, E 

(B) Other ,tangib secu- 
r i t i e e  . \ 

(c) Long-term loans --\ 
\ 

Of which secured against : \, 
\ 

(A) Government and other ', 
approvt:d securities . \. 

\ 

(B) Other Tangible secu- 
rities@ . . . 

(iv) Loans from other sources (source and 
security to be specified) . . . - '\ 

5 BILLS FOR COLLECTION BEING BILLS RBCEFV- 
A m  AS per contra . . . . ---- 

10. OTHER LIABILITIES -*\ 

\ 
(23 Bills payablte . . . .  '., 
(ii) Un~claimed dividends . . . 
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I I d 



\ 
1, 

I I. Other expenditure . .\,.. . . 
'\ 

12. Balance of prcfit . . . . .  
'\ 
\ --- -- 

TOTAL . h., TCTAL . . 
1,-- -.-- - --- - -- - A  I__-- -- 

General Irzsemctioio7zs .-The corresponding figures (?&?he ncarest rupee, if so desired) for the year immediately preceding the year to which 
the profit and loss account relatesbhould be shown in sep2irate columns." 


